SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PLEX SYSTEMS PRIVATE LIMITED

1. Name of Corporate Person Plex Systems Private Limited
Date of Incorporation of Corporate Person | 14/10/2014
3. Authority under which Corporate Person | Roc-Pune
is incorporated/registered Incorporated under the provision of Companies Act,
2013

4, Corporate  Identity = Number/Limited | U74900PN2014FTC152813
Liability Identity number of Corporate
Person

5. Address of the registered office and | 6th Floor, Pentagon P-2, Magarpatta City, Hadapsar,
principal office (if any) of Corporate | Pune-411 013, Maharashtra

Person
6. Liguidation commencement date of 08.07.2024
Corporate Person
7. Name, Address, Email Address, Sonu Gupta
Telephone Number and the registration 42/1201, 11* Floor, NRI Complex, Seawood Estates,
number of the liquidator Nerul, Navi Mumbai, Maharashtra — 400 706
E-mail; rpsonugupta@gmail.com
Telephone No: +91 93239 11177
IP Registration Number:
IBBI/IPA-001/1P-P-02261/2021-2022/13534
8. Last date for submission of claims 07.08.2024

Notice is hereby given that the Plex Systems Private Limited has commenced voluntary liquidation on 8" July
2024,

The stakeholders of Plex Systems Private Limited are hereby called upon to submit a proof of their claims, on or
before 7" August 2024, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sonu Gupta

Liquidator for

Plex Systems Private Limited (Under Voluntary Liquidation)
IP Registration Number:
IBBI/IPA-001/1P-P-02261/2021-2022/13534

AFA Issued by IIIPCAI- Valid till 30.06.2025

Date: 12.07.2024
Place: Mumbai


mailto:rpsonugupta@gmail.com
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::.&T Finance Limited |
Erstwhile, L&T F Hold imitecd)
FI NANCIAL EXPRESS ler:;:it::ed ﬂﬂt:::.nl.{;T I?in;:?: ;:::tzd, Brindavan Building

[
Plot Mo, 177, Kaling, C5T Road, Near Mercedes Showroom L&T F
Sanmtacruz (East), Mumbai 400 058 ’nance
= CiN No.: Le7120MH2008PLCT81833

Branch office: Sanali

= Retail Assets Centralized Processing Center : 1st Floor, DEMAND
tate |'||( °f ndla Ashok Silk Mills Compound, LBS Marg, Ghatkopar (West), Mumbai-400086 [Fpeetsipies
Phone No: 022-25009010/23/50/36 Email : racpc.ghatkopar@sbi.co.in PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY
. : . ; . . - The Authorised Officer of LET Finance Limited under the Securitisatlon and Becanstroction of Financial Awsets and Enforcement of Securliy Interest Sct, 2002
A notice is hereby given that the following Borrower/s, Co—Borro_V\{er/s & Guarantors, have defaulted in the repayment of pr_mmpal and interest of the Iloans facility [54 OF 2002] and in exercise of powers conferred under the said Act is auctioning the following property on “AS 15 WHERE IS BASIS” and “AS IS WHAT IS
obtained by them from the Bank and the loans have been classified as Non-Performing Assets (NPA). The notices were issued to them under Section 13(2) of CONDITION™ by way of “PUBLIC AUCTION™ for recovery of its dues and further interest, charges and costs ets
Securitization and Re-construction of Financial Assets and Enforcement of Security Interest Act 2002 on their last known addresses, but they have been returned i ¥ ’ _ —— _
unserved and as such they are hereby informed by way of this public notice. ' Name Secured Property Criais Physical Earnest , Total Rasarv | Date of [ Date and
Sr Name of the Description of the Property Mortgaged Date of Date of Amount Outstanding as on ol B";::“r Bgarass "T“ﬁ:::{i] Pﬁ::;:".:"" 'mmﬁ.fm: c:::ﬂ’;f::.‘ {T:‘I:l:, Fretperction 11':'_; :r:
No | Borrower/ Guarantors Demand Notice NPA date of notice Co-Borrowes or more of | 30.05.2024
1 | Mr. Amir Abbas Flat No. 905, 9th Floor, Tower No. 18, Lodha Belmondo, Augusta| 01.06.2024 | 29.05.2024 | Rs.43,63,047/- (Rupees One Forty Three | : RP (In 7 ) . |
Sayedrizvi -A, Gahunje, Maval, Pune-412101.Registration Receipts Details- Lacs Sixty Three Thousand And Forty ; T*“l_mhm i’t'LLhE F"F'i'éﬂﬂﬂd PEFEE’F?! “1: F'mﬁ;r:'s" Euﬂui;?r; 15;*;;23? Rs. 2,78,082 55;31 o ':;'au s w'?n:lu" 32-13?-35':5!
_ _ _ _ _ ~ ulkarni [ ress: Bearing at Mo, A-1, | ; | 27,80, arking [t
LV'T 2054-2013 Date 02'95'2013 & MVL2-2894-2023 — Seven On!y/ ) as on 01.06.2024 - 2 Rasika Rohit - [Admeasuring At B1.56 5g, Mirs, Bullt Up|{ KOHHL1S [ cdayswith | AM, to
Borrower/Guarantors are hereby informed that Authorised Officer of the Bank shall under provision of SARFAESI Act, take possession and subsequently auction i lliaen And 102.59 Sg, Mirs. Super Built Up Areal 000215 arlor 530 P M.
the Mortgaged Property/Secured Assets as mentioned above if the Borrower/Guarantors do not pay the amount as mentioned above within 60 days from the date 3. Anuradha Situated At First Floor, OF The Building, Appointm
of publication of this notice. The Borrower/Guarantors are also prohibited under section 13(13) of SARFAESI Act to transfer by sale, lease or otherwise the said [Kishore Kulkarnl | Namely “aditya Sahaniwas” Governmaent Bt
secured assets stated above without obtaining written consent of the bank. This public notice is to be treated as notice u/s. 13(2) of the SARFAESI Act, 2002. 4, Gauri Kulkarni | Calonyfvidya Colamy, Near ﬂddhi}krﬁhm:
Borrower/Guarantors are advised to collect Original Notice issued u/s. 13(2) from the undersigned on any working day in case notice sent by Regd. Post not [{os The Legal  |& Gajanan Maharaj Mandir, Situated,
received bv them iH-e:lr'_. of | Lyimg Arnd Belng On The B. 5. Ne. 16001,
’ Deceased Co- (Plot NO.4, Which Is Akso Situated At
Date :13.07.2024 Place : Mumbai Authorized Officer, State Bank of India horrower Rahul |Within The Lacal Limits Of Sangll, Miraj,
Kishor Kulkarni) [Kupwiad, Municipal Corporation, Tal
5 Mrinmayi { Miraj, Dist - Sangli & Also Within The
Eulkarni Jurisdiction Of-Sub Register Miraj
{ixs The Legal Maharashtra Indi-:|41E4TE
- = . S o West | Road
" Home First Finance Company India Limited borrower Rahu! || oundaries |\~ H”ﬂ‘: s
- - ishor Kulkarni
hameﬁr:t CIN: L.EE'EI'EID I".I'IHIII.'HI 'I]PI'LCI-IUTDE Through Its L |south _prp_?_w_ﬂ__g_
Website: homefirstindia.com Guardien Gauri
Wy [ i LTy x u e = u u | H
Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com idanshabial

TERMS AND CONDITIONS OF PUBLIC AUCTION

1. The E-auction Sale s being conducted online by the Authorised Officer through the website https/fsarfaesi.E-auctiontiger.net under the provisions of
SARFAESEAct with the aid and through public e-E-auction mode

2. The public E-auction will be conducted an the date and time mentioned herein above, when the secured aseets mentioned above will be sald an
TAS IS \WHERE 5" BASIS & “AS 15 WHATIT 15* CONDITION.

3. Forparticipating in the public E-auction, intending purchasersbidders will have to submit the details of payment of refundable Earnest Money Depaosit
af 10 % of the reserve price of the secured assets along with copies of the FANCARD, Board Resolutions in case of company and Address Proof on or
before 29/07/2024,

4, The EMD of all ether bldders who did ot suceaed in the public B-aucticn il be refunded by LTHF within T days of the closure of the public E-auction, The
EMD will not carry any interest.

5 The successful purchasenbidder shall deposit the 25 % {inclusive of EMD)Y of histts offer by way of by way of D.DJ/P O favoering “L&T Finance Limited”
payableat Mumbai on ar before 18:00 hours on 3000772024 i &, day of e-auction or on the next working day e, 31072024, which deposit will have to
confirmed by LET Finance Limited, failing which the sale will be deemed have been tailed and the EMD of the said successtul bidder shall be torfeted
The balance amount e, 75% of purchase price pavable shall be paid by the purchasers o LAT Finance Limited on or before the fifteenth day of
confirmation of sale of immovable property or such extended penicd as per provisions of [aw,

POSSESSION NOTICE
REF; POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002

WHEREAS the undersignad being the Authorized Officer of HOME FIRST FINANCE COMPANY INDIA LIMITED, pursuant to demand notice msued on its respective dates as given
below under the Securitzation and Reconstruction of Finzncial Assets and Enforcement of Secunily interast Act, 2002 [Act Mo, 54 of 20027 and inexercies of powers confemed under
section 13012) read with rule 3 of the Security Interast {Enforcement] Rules, 2002 calling upon youwBomowers, the under named to pay cuisianding dues as within 60 days from the
date of recaipt of respective noficas, Yow Borrowers 2l however, have failed to pay the said outstanding dues within stipulated bme, hence HOME FIRST FINANCE COMPANY INDILA
LIMITED are In exarcse and having fight as confierred under the provision of sub section 4] of seclion 13 of SARFAES|ACT 2002 read with nules thereunder, laken POSSESSION of
the secured assets as menficnad herein below:

5. | Name of Borrowers/ Co- Description of Mortgaged Property Date of | Total OVs as on Date nf
No | Borrowers/ Guarantors Demand | date of Demand | possession
Motice Wotice (in INR)

1. | Sangita Arvind Ram,Arvind Rajdev | Row house no-4B plut 4R § No. 5TZ/A/2,Plot No 3 Hissa no. A At Moje 05-05-2024 10.33,838 08-07-2024

| Ram, Merli Kolhapur,Maharashira, 416234 6, Forinspection of property or more information, the prospective bidders may contact the authorised officer i.e. "Name = Ashok Labde, contact No,
rl l Shawwal &hemed Abdul Flat no -504 Block no .Elﬁ,ﬂ,pm Ghar Tﬂlg.gim Dhamdhere, GAT no, 3433, 05-05-2024 11,0521 | 09-07-2024 BE37764444, Office L & T Finance Ltd - Office No 301, 3rd Floor, Zenlth Complex, Near Sakar Sankul, Shivajl Magar, Pune -411005. and
| Lateef Shaheenbano Talegaon-Shikrapur Road, Taluka- Shirur,Pune-412208 Santosh Tiwari, contact No. 9920490126, L&T Finance Ltd, - Office: 6th Floor, Brindavan Building, Plot No 177, Kalina, C5T Road, Near
| ShavvalAhemad Shaikh Mercedes Showroom, SantaCruz (East), Mumbai - 400 098, At any stage of the E-auction, the Authorised Officer may acceptireject!/modityfcancel

the Bicfeffer or post-pane the E-auction without assigning any readon thereof and without any priof natics

B. Thesuccesstul purchaserfidder shall bear amy statutory dues, taxes, fees payable, stamp duty, registration fees, etc. that is reguired to be paid in order to
et the proper ty conveyedidelivered in hisherfits favour as per the applicable Lo,

%, The BorrowerfGuarantors, who are llable for the said outstanding dues, shall treat this Sale NMotice a5 2 notice under Rule 8 (B) of the Security Interest
(Enforcement) Rules, about the holding of abowve-mentioned public E-auction sale,

10, The Borrower (51 /Co-BarrowerisHGuarantor(syMortgagor(s) are hereby called upon to pay the entire loan outstanding dues as mentionad above before
the said E-auction date tailing which the LET Finance Ltd shall sale the property as per the provisions laid down in the SARFAESIACT, 2002,

11, The Borrower (5HICo-Barrower31Guaramtor(iiort gegar(s) ipublic at learge are hereby restrained from transferring by way of sale, lease or otherwise
with the secured assets referred toin the notice withouwt pricr written consent of L&T Finance Limited,

3. | Jalay Dulal Shaikh, Doli Khatun Flat Mo, 2, Jain Township, Flat no 02 Building no.1 wing no ASr. No 45, 06-03-2023 16,95 659 11-07-2024
| Hizsa Mo 18/1. Mauje Hadapsar Pune Maharashira 411028

4. | Prakash Pandurang Flat-8-3,Building no <C § no 134 Krupasindhu Plaza, Kasar Galll, Mear 05-05-2024 22 53,033 BO-07-2024

| Khedkar, Sunita Pandurang Mahadwar Road Kolhapur,Maharashira 416012
| Khadkar Uttam Narayan Gadgil

Thie barrowar having faded to repay the amount, nollce |5 herely given to e borrower | Guarantor and the pultlic ingeneral that the undersigned has taken Possession of the proparty
described harein below in exercise of powers conferred on himber under sechion 13(4) of the said Actread wilh rule B of the said nule on the dale menfioned above

The BORROWERS! GUARANTORS and the PUBLIC IN GENERAL ara hareby cautionad nol o deal with the above relerred Properies/Secured Assels or any parl thereof and any
dealing with the said Propedies/Secured Assets shall be subject to charge of HOME FIRST FINANCE COMPANY INDLA LIMITED for the amount menfioned hereinabove against

Sl
Properlies!/Secured Assels whickh is payablewith the further interast thereon until paymeant in full, Date: 13,07 2024 Authorized Officer
Place: Sangll For LAT Finance Limited

The borrowear's aitenbion i inviked 1o the prosvsions of subsaclion (8) of Seclion 13 ofthe At in respect of bme avaZable o redeam the secured assat,
Place:- Pune and Kahapur Authorisad Officer,

Diate: 13-07-2024 Hame First Finance Cormgany India Limilad -
e AAVAS FINANCIERS LIMITED
i+ [(Formerly known as Au HOUSING FINAMCE LIMITED) (CIM:LES522RIZ0L1PLCO34297)
#fﬁ MIDC Pimpri Branch : Shop No. 15 &16, Empire Square, Re,gd & D.'I-r'p Office: 201-202, Znd Floor, South End Square, Mansarovar Industrial Area, laipur, 302020
it #kﬂ Near A luster Chinchwad. Pune<411019 Demand Notice Under Section 13(2) of Securitisation Act of 2002
T ARRE W F@ER AR A SR A . oFreT T e HTF'TI' Eﬂﬂk ﬂfﬂﬂmdﬂ o esabil B o Az tha Loan Account Became NPA therefore The Authorised Oficer {&40) Under secson 13(210F Securitzaton And Reconstruction of
T L L 1 O ) o RO o ol A g DO 3 L R | T2, oot ¥aq0%q, T I g - [ E Mail: dbpune@bankofbaroda.com, Phone: 020 -27472983 Financlal Assets And Enforcement of Security Interest Act 2002 had issued 80 dey demand notice 1o the barrower a< ghven in the takie,
o e i e q.__iﬁ fomemr El:ﬂ o " Fee] ﬁhﬂ ajf At . A, ﬁ.-'.l.'urdlnglu_lhl-_' 1:-I'|:I::iq'_*_' ifﬂlil'nli.-IEJ;rrf_mm-"ddhfru-. rak degnh.i'lgh-e;ﬂrnuuull::nu[hirl &0 rJ.;.-l_Il,Is.. the ;rnr.:unlwilllji'-ﬂ rELuu;Ec; E'I:HI"IE-I;" ﬁ.u!.'l:iq'_'-; L I:Ihl-_-
LRalE HET H = ¥ 1 i srcurtty as given below As the deman oiice send to the bormowery guarantar has not been served, copy of demand notice bas also
33/9/ 30 B q 'E’ g W i W, 3399 ot @ o @ 9y oW 4 go oy Notice To Borrower {UHdEI' Sub-section {2} of Section 13 of the Sarfaesi Act, Eﬂ'ﬂf] bieen affized on the securad assets as given below, Tharefore wou the borrower is informed to deposit the loan amount along with
"Fr"‘l ﬁ{ 4 & 95 3 o7 T g Rl o vt e T & - Place: MIDC Pimpri future interest and recovery expenses within 60 days, otherwise under the provisions of section 13 (4] and 14 of the sald Act, the AD |5
TEIE -'-F 20 FI'#-T ﬂ’,i’ Shey l:ﬂ :H_ ﬁE’-EH‘I £9.45 Date: 26.06.2024 free to take possassion of the Secunly as given bekow.
T b e, FEEE Date and Amount of Demand Description of
!ﬁ o1, o @ e 29 4.0 wialt five am o wifln w1 & H-:F!nr a..rllﬂ i Mr. Jagdish Shrikant Chavan (Borrower), Mrs. Mohini Jagdish Chavan (Co-Borrower), Name of the Borrower 'Itr::.:-:c;::e u:rxl::: ;.:_ ln;;;m Mao n'-g‘:;;r-;h:rlgem
ﬁhF-!ﬁlm—rmLI u;rlaf-'i;l"ﬂuﬁr_ﬂ"fdh EE;E oot Fpﬁmﬂﬁd‘m i a‘; i ol R FRECI0 B, WING B, YHRHCOUIREn SRQiRL, Kk Boas, ebing Charais Helel, Giincomed, EUNG-411833, SUNIL SHIVAIl KAMBLE, RENUKA 11-Jul-24 5.NO-56/2 &56/17/2 NEAR GOLD GYM VILLAGE-NARHE
% T ST HYEH] Y A SR SIS [ S e . DHUNDAPPA KAMBLE, KSTURBA Rs 92244541/~ |  TAL HAVELI, PUNE PIN-411043 MAHARASHTRA |
e ST TR A e e AT, 7 A e Eﬁlmﬁﬁ TR &, Dear Sirls Re: Credit facilities with our Bank of Baroda, MIDC, Pimpri Branch DG Rk AT i f ADMEAS URING T000 St ET.
afips, fora, atef, sy, o, afgae 41 8 s s e A od e e 1) We refer to letter BOBIMG18752 dated 06.12.2022 conveying sancton of various cradit facilities and the {Afc No.} LNPUNDDE15-160018673 N |
HERE] T IR e TR AR g SR R e S ot tarms of sanclion, Pursuan! (o tha above sanction, you have availed and started utilizing the credil facilities TAIBAI ARUN SABALE, RAIL ARLIN SABLE 11-Jul-24 PLOT NO 128 SURVEY NO. 1168/ 142 BHUHRANNAG AR
TR J T W] FE A s WE e o, s e hewe A e after providing security for the same. as hersinafter stated. The present outstanding in varous loan/credit GUARANTOR: VAIBHAY RAOSAHER AVHAD | Rs. 994427.41/- AL AHMEDNAGAR DIST-AHMEDNAGAR
FrEsl o 51 T S SiiTe Gt s gt e o o e, S facility accounts and the security interests created for such liability are as under: (Afe No.) LNAHDOOG16-170036348 10-Jui-24 MAHARASHTRA ADMEASURING 1050.71 5Q. FT.

5 r et ot ' g S ) . KAPIL ARUN KAMBLE, NANDA ARUN 11-dul24 ROW HOUSE 80,2, SHREYAS ROW-HOUSE PHASE || ON
mq‘.‘ﬂﬂnum_ﬁm:rwm{‘ SO Tt Ameft green m:ﬂ. . Security agreement with brief KAMBALE, ARUN PARAII KAMBALE Rs. 1040388/ LAND BEARING SR. NO. 245/1 PLOT NG, 23/24/25/2 AT
e g0, T - 53 o 203 =z, N wfEe dEE — O —— description of securities (pleasa (Afc No.) LNAHDOO320-710172762 10-Jul-24 BHINGAR DIST AHMEDNAGAR MAHARASHTRA PIN

S . qo, 3 mte mhe e and Type of e e Exclusive of Unrealized MARHON. Sl INEAL'S Y Sncuirliy oot Bal s Sab s R e A
WA q94/2/0, St 'T'ﬁ =7 '-‘;-::-LH!- qy. Qn'ﬂ‘hni‘?n; fac:izllril::l’ ln{ll::;:I]:ts Int:rfeat 1i||n:| Unapplied Interest) SUFEEMATS NNG-SOtNe b e A (oot i S e
iT. ] I P ] + 1 x mortgaged property including SUVARMA PRASHANT SONWANE Rs. 163788S/- APARTREMNT, NEAR SIRDHI MULTISPECIALITY HOSPITAL,
GUARANTOR: GAMESH BaBAN WAGHLUILE 10-Juk-24 DL PUNE MASHIK ROAD, CTS NOA16/1 SITUATED AT
total area and boundaries) || |4 No j LNCHA00322-220287029 MANCHAR, TAL- AMBEGAON, DIST- PUNE,
- ; Term loan Rs. 9.60% | Rs588902% (Principle) + | 1, Equmahle Martgage of Flat Mo A- hMAHARASHTRA FIN-410530 ADPMEASURING 625 50, FT
oSB State Bank of India, Warje (Pune) Branch, Mahendrikar (Baroda Housing 6.34 Unserved Interest + Unapplied | 206, Second Floor {admeasuring Bhausaheb Kekan, ABHLIEET KEKAN, 11-Jul-24 FLAT NO. 102 15T FLOGR IN BUILDING TARAI RESIDENCY
Complex, Sr. No. 4211, Opp. Yashwant Eslate, NDA Road, Loan) Interast at the contractual | area 408,77 sq fi), i.e. 37.99 Sq. Mirs anisha Kekan Rs 1051614/~ | ON LANDS,NO. 37 HISSA NO. 11/2 SITUATED AT VILLAGE
Warje Pune 411058. Email ; sbi. 11701 @sbi.co.in (71860600001653) rates together with costs, | in the building named “Mangal|| |!A/cNed LNSWN17623-240307318 10-duk-24 e v b 4'*2“5";5:‘-";:“** AR
Gold Loan : Auction Notice mﬁfﬁﬁ;ﬂfﬁm" E::‘J‘HIEEEEL’“T“E'“&? E?::,E ‘EE'H_ [ —rT Date - 13.07.2024 Authorised Officer Aavas Financiors Limited
The borrawer, in specific, and tha public in general are heraby notiliad ' 5 ' "
I . parativea Housing Society Lid
that public auction of gold ormaments pledged in the below accounts is TEEW{:L-PT ;;5"] 10.45% UHS 19.D§i2;tz.f- ﬁ”{]c'p"ﬂi;d situated at Gat NO 741, Patiinagar, SEFESWElt “Zonal Office, 873, Karve Road, Pune 04.
proposed o be conducted at SBI Warje Branch on below meantionad f_ﬂi; AR R 0 Ti?ep;:at;?:ﬁ?mntrngupél Mouje Chikhal, Tal Havall, D.gtl Recovery Department, £33/8/2, Znd floor, Madhav Apartment Near
dates. The auction is of the gold ormaments of defaulted customers who |:?1E|5:|I}E{ICIDD1 713) rates togather with costs Pune-411062. East- Entrance, ’ BEFI k Oid E!Ela F'a{i_shad ?uildingl. E‘une 01
have failed to make paymeant of their [oan amount despite being notified charges. other monies until Passage. & Flat No 201, West- Flat Saraswat CO-OP Bank Lid, Phane No | (020) 26062667, 26061955, 26061184, 26061185
by registered lettars. et o realiEation Mo 22, Morth- Open to Sky, South- :
' Open Passage. POSSESSION NOTICE (For Immovable Property)
NAME OF BORROWER : Mrs, Kalashri Bheemashankar Are APPENDIX IV [ Rule 8(1) ]
LOANACCOUNTNO:1)40477466323 8 2)41841231243 2. Inthe letter of acknowledgment of debt dated -—-—-you have acknowledged your Bability to the Bank to the
VENUE: State Bank of India, Warje Branch tune of 85 o . The outstandings stated above include further drawings and interest upto Wharaas, The undersigned baing the autharized officer of SARASWAT CO-OPERTIVE BANK LTD under the
DATE : 18/07/2024, DAY : THURSDAY. TIME : 4.00 PR . Dthercharges debited tothe accountare®s. Securitisation and Reconstruction of Financial Assets and Enforcemeant of Security Interest Act, 2002 and in
Authorised Officer 3. As you are aware, you have committad defaults in q:.a}rrnent -:}f |1'|=er+_=.lﬁ.l; on above loans/outstandings for the exercise of ﬂ'_IE powers conferred !.II'H:| er section 13 (12} I't_E-EId W_Itl'l rule 8 of the Security IFItEF_EE-I:_{EI'IfcI-FCEd'I'I_EI'IT]
BRANCH MANAGER quarter ended June 2024, You have also defaulted in payment of instalments of term loan/demand loans Rules, 2002 issued a d&mand_nq!me The bormowers hawn-_g failed to repay the amount, 1_'|¢::-t|n::e is herfat!n,' gven
! ; o the borrowers and the public in general that the undersigned has faken the Symbolic Possession of the
SBl Warje. WA Laan dua Ry MBGian April 2028 Sha1necasiied property described herein below in exercize of powers conferred under section 13(4) of the said Act read with
4. Consequent upon the defaulls commuitted by you, your loan account has been classified as non-performing rule & of the said Rules on this dates mentioned in schadule. The borrower in particular and the public in
asset on 10,06.2024 (mention date of classification as NPA) in accordance with the Reserve Bank of India genaral is hareby cautionad not to deal with the propertly and any dealing with the property will be subject to the
directives and guidelines. In spite of our repeated requests and demands you have not repaid the overdue charge of SARASWAT CO-OPERATIVE BANK LTD.
. 51 loans including interest thereon, DESCRIPTION OF THE IMMOVABLE PROPERTY
Tiﬂ-t}" Bite Eatables Limited 5. Having regard to yvour inability o meet your liabilithes in respect of the credit facilittes duly securad by varous = T on
Ragd Off: 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005 sacurities mantionad in para 1 above, and classiflcation of your account as a non-performing assel, we AP PETHIM (S, Py e
Tel: 020 3021 su'm'r: Fax: 020 3021 6048; CIN: L15419PN1385PLC03T347 hereby give you notice under sub-section (2) of section 13 of the Securitisation and Reconstruction of 3; H;rﬂn;u u;:l:e ||::1$g¢yr:1bt|f: :: th:_y ;nss];?sh;;:ﬁ Tn-taasl E:-&s
Website | woww.tastybite.co.in; e-méil : inf @{E:hrlte.mm = Financial Assets and Enforcement of Security Interest Acl, 2002, and call upon you to pay in full and ' we Date
Notice Is hereby given that the registered holder of the following Share dizcharge your fabilities to the Bank aggregating Rs. 24,91, 144/- (Twanty four Lakh Ninety one thousand one .
Certificate for equity shares of the Company, reported as lost/ hur:ﬂrert? r:rt}- four Only) plus Inmresﬁhfanr?+ Other Charges as Et:tEEI in para 1 ahzve within 60 days 1. | 1.Mr. Rokade Kiran | /Ul that plecaand parcal of Flat Ne. 411 an 0 R-I02e 5. 9,08,81H:
misplaced/ not traceable, have applied to the Company for issue of i . : A T Pandharinath Faurth Floor of Building "E" in the housing as on
p ; PR pany fi
Duplicate Share Certificate; from tha date of this notice. We furthar give you notice that failing payment of the above amount with inferast [Principal Borrower/ | Project “Janranjani-B" constructed on the & 19.03.2024
| fill the date of payment, we shall be free to exercise all or any of the rights under sub-section {4) of section 13 Mortgagor] property bearing Survey Mo 10 Hissa plus, interest
3;— Folio No. Eh:;nr:ﬁlgzrs Disﬂ:zthm ﬂ“"’ﬁ;‘:ﬂm ;hn;rg; of the said Act, which please note. 2. Mrs. Rokade No.Z, 5.No. 11, Hissa No. 1, 511, &2, 9, | 09.07.2024 from
- - - 6. Please note that, Interest will continue 1o acerue at the rates specilled in para 1 above for each credit facility Shanti Kiran 1041, 12 & 5. No. 73, Hissa No. 2/2 totally 01.03.2024
1 | 1001024 | ISHAYOGESH| 1384T01t0 | 1134910 | apg untll payment in ful [Co- Borrower! admeasuring 16603.84 sq. mirs. aliotted
HR : ortg as Plot Mo, NED-5-8 of Vilage Manded,
. ME .A .133491}1} . 1130 TR 7.  Weinvite your altention to sub-section 13of section 13 of the said Act in terms-of which you are barrad from - agor] ; i - i
The public are hereby cautioned against purchasing or dealing in any tfransfesring any of the secured assets refered 1o in para 1 above by way of sale, lease or otherwise (other Wi Rglgnslrgtmr? I::mtn_ct e i e
way with the above listed share cerificate. Any person having any TERTIT Ay s P ALCYE oy Wy ' Registration Taluka Havell, Zilla Parishad
claim in respect of this cerificate should write to the Company than in the ordinary course of business) withoul abtaining our prios written consent.  We may add that nan- Pune, Panchayal Samilli Taluka Havell
Secretary at the address given above within 15 days from the date of campliance with the above provisian contained in saction 13 {13) of the said Act, is an offence punishable and local limits of Grampanchayat
puhlica_ti::lrn of this Motice. Incase wherg no obyection i5_ recemned '.-!rimin undersection 29 of the Act ;-IS-EI g%ed arr:}tmeastng 466,08 80, f. 1B
the .?ﬂ'd 15 days, the Company will proceed lo issue duplicate 8. We further invite your attention to sub section (8} of section 13 of the said Act in terms of which you may S TS Carpe
certificate. : o 323 redeem the secured aszels, If the amount of dues togather with all costs, chiarges and expenses incurred by 2. | 1. Mr. Bhokare All That piece and parcel of Flat No. 201 18.04.2024 Rs. 12,43,705/-
E'T"E.' :12‘3"? ol For Tﬂgt? Oite Egtahle: Limited the Bank is tendared 1o you, at any lime before the date of publication of natice for public auction! Inviting Yogesh Murlidhar (Two Hundred and One) admeasuring 560 as on
ate: uly ompany secretary quotations! tendear/ private traaty. Please note that after publication of the nolice as abowva, your right to [Principal Borrower/ | Sa.fis. e, 52.04 E’q_mt_E' on the Second & 'I'J",U-I_l.EﬂH
redeem the secured assetswill not be available Sargagar] S b e 09.07.2024 el Sl
SCHEDULE I - FORM A - PUBLIC ANNOUNCEMENT ' 2. Mrs. Bhokare "Ghanashyam Kunj" constructed at land T from
[Requéatin 14 ¢ he bslvenzy and Baskeughty S0and af Inls (Votumaey Ligeidasion Pracess) Reguiatins, 2017 Fieaze note that this demand notice is without prejudice to and shall not be construed as waiver of any other rights Sharada Yogesh admeasuring 03 Ares out of Did 5. No. 01.04.2024
i ; e : s rposgphimiga e poppr o or remedies which we may have, including without limitation, the right to make further demands In respect of sums [Co-Borrower/ 14/2i.a. New Survey No. 17 Hissa No. 24/
FOR THE ATTENTION OF THE STAKEHOLDERS OF . :
PLEX SYSTEMS PRIVATE LIMITED owing oMz, Mortgagor] TATAAANSZ( of Mouje Katra), Taluka
: 3. Mr. Lale Hemant Haveli, District Pune and within the limits
! | Name of Corporals Persan Plex Systems Private Limited T AR Abhimanyu of Pune Municipal Corporation
2 | Date of incomoration of Comporals Parsan | 141072014 Mr. 5.5. Mitra, [Guarantor]
3 | Autharity under which C-irpn':ale Parsan EG[I:_J_:'unE I::nrpn:-r_alad urn-:lerl tha Chief Manager & Authorised Officer 3. | 1. Mr. Bankar All that piece and parcel of Flat No. 03 22.04,2024 Rs. 14,88,334/-
is incorporated l ragisters EI‘|. _ p.rlz-.lsu:-r'. af Companies Acl, 2013 Bank of Baroda Pandharinath Uttam | admeasuring 548 Sqfts. e 50.80 e
4 | Corporate Idenfity Mo, ( Limited Liabilgy | UT4900PNZ014FTC 152813 [Principal Borrowar! | Sa.mirs Buill up on the Second Floor of & 21.04.2024
Idanlification Ma. of Corparale Pesson Mortgagor] buitding In C Wing, in Shivra] Co- plus, interest
5| Address of the ragilered offica Bih Floor, Pentagen 2.2 7 Mr. Bankar Operative Housing Society Litd. Bearing 09.07.2024 from
and r«[-ﬂc'n;il affice {if any) of Magarp 2lia Clty, Hadapsar, Navnath Uttam Survey No. 84/8 and B4/16A + 17A 01.04.2024
Carparate Persan Pune - 411 014, Maharashira [Guarantor] Comesponding C.T.S. No. 2101, situated
6 | Liquidation commencement dale of 080T 2024 3. Mrs. Bankar at Village Hadapsar, within® Sub
Carparate Person Shraddha Registration Haveli, Registration District
7| Name, Address, Email Address, Sonu Gupta, 4211201, 11ih Floor, Pandharinath Puna and within the limis of Pune
Telephane Numbes and (he registraban | NRI Complex, Seawood Estates, Merul, [Guarantor] Municipal Corporation and within  the
numiar of the Bquidatar E‘a-.'i Mumbai, Hanara%ntra - 400708 jurisdiction of Sub-Registrar, Haveli No_ 1
«mail; rpsonugupta@amall.com o 28 Pune.
Talephone No: +81 83238 91977
IP Raglstration Mumber  IBBINIPA-G01) 4, | 1. Mr, Kadam Rahul | All that piece and parca! of Flat No, 402, 09.01.2024 Rs. 27,56,427/-
|P-P-12261/2021-2F12)1 3534 Mukund [Principal admeasuring about 395 sq.ft. (Carpet as on
& | Last date for submission of claims 07.08.2024 Borrower! Area) along with Terrace area 70 Sq. FL & 08.01.2024
o ” : pryr e ™ Martgager] and Enclosed Balcony admeasuring plus, interest
3 1 1R i F F L i | & .
rilqhul.-au.atlisnrl'lh;st;i];bgljflg- L?é I!Ihnal Piax Sizlams Private Limiled has commenced velunlary 2 Mee Kadam Kl about 47 sq. Ft. the said Flat on Fourth 09.07.2024 b
The stakehaldars of Plax Systams Private Limited are hareby called upon Lo submit a Rahul Floor in "Shree Heritage qm“ﬂ”"ﬂad an 01.01.2024
aroct of their claims, on ar before Tth Augest 2024, 1o the liquidator af the address [Co-borrower/ land beanng Survey Mo, 58/2/6/1 situated
mentaned against item 7 Maortgagor] at Village Kondhwa Budruk, Taluka
Tha financigl creditors shall submit their proof of clsims by elecironic means onky. All ather Haveli, District Pune and within the
slakabioldars may submit the prood of dalms-in persan, by post or by eleclronic means registration DRistrict of Pune, Sub
Submizsion of false or misleading proofs of clabm shall atiract penaiies. Registration Taluka Haveli and within the
Sonu Gupta, Liquidator for limits of Pune Municipal Corporation Pune.
Plex Systems Private Limised {Under Veluntary Liquidation)
Date : 12-07-2024 P Registration Number ; IBBUIPA-00 1/IP-P-02261/2021-202211 3534 Date : 12.07.2024 Authorized Officer
Place : Mumbai  AFA |ssued by [IPCAI - Valid 1ill 30.06.2025 i oy et Place : Pune Saraswat Co-op Bank Ltd,

financialexp.epapr.in Pune
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o Pune Mahanagar Parivahan Mahamandal Ltd

Shankarsheth road, swargate, Pune - 411037

Regarding the extension for tender purchase & submission dates published
in RFP for Tender No. 12-CE-2024 = Selection of Eligible Bus Manufacturer
to Design, Manufacture, Supply, Commission and Support of 12 Meter 100
CNG Non AC BRT buses for 12 years. Interested bidders can participate as
perfollowing dates :

Duration :12/07/2024 TO 23/07/2024 till 03.00 pm
Acceptance Details :12/07/2024 T0 23/07/2024 till 03.00 pm
Technical tender opening date : 24/07/2024 till 03.00 pm

All relevant details of the procurement are available in Request For
Proposal (RFP) document. The RFP document is available & can be
purchase online from www.mahatenders.gov.in.
All subsequent notification, announcement,
amendments would be posted on website.

changes, extension &

Sd/-
(Nitin Narvekar)
Joint Managing Director
Pune Mahanagar Parivahan Mahamandal Ltd.

Adv. No. : CE/13
Date : 12/07/2024.
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SAHYADRI INDUSTRIES LIMITED
CIN: L26956PN1994PLC078941
Registered Office: 39/D, Gultekdi, J.N. Marg, Pune - 411037
Tel : +91 20 2644 4625/26/27, Fax: + 91 20 2645 8888
Email ID: info@silworld.in, Website: www.silworld.in

NOTICE OF 30TH ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING ("VC") /OTHER AUDIO VISUAL MEANS ("OAVM")

Notice is hereby given that the 30th Annual General Meeting (AGM) of the
Company will be held on Friday, 09th August, 2024 at 03:30 P.M. through
Video Conference/Other Audio Visual Means, in accordance with the provisions
of the Companies Act, 2013 (the Act) and rules thereof including amendments
thereunder read with Circular No. 14/2020 dated April 08, 2020, Circular
No.17/2020 dated April 13, 2020, Circular No. 20/2020 dated May 05, 2020,
circular no.22/2020 dated June 15, 2020, circular no. 33/2020 dated September
28, 2020, and General Circular No. 39/2020 dated December 31, 2020 and
Circular No. 02/2021 dated January 13, 2021, General Circular No. 10/2021
dated June 23, 2021, and General Circular No. 20/2021 dated December
08, 2021,Circular No. 02/2022 dated 05th May, 2022, and General Circular
No. 10/2022 dated December 28, 2022, and General Circular No. 09/2023
dated September 25, 2023, (collectively referred to as "MCA Circulars ") and
along with the SEBI (Listing Obligations and Disclosure Requirements)
Regulations 2015, including amendments thereunder read with SEBI Circular
No. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020, Circular No.
SEBI/HO/CFD/ MD/CIR/P/ 2020/242 dated December 09, 2020 and
SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 and Circular No.
SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023, and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 7, 2023 to transact
the business as listed in the Notice of AGM dated 25th May, 2024.

In Compliance with aforesaid circulars the Notice of the AGM along with the
Annual Report 2023-24 will be sent by electronic mode to those Members
whose e-mail addresses are registered with the Company/Depositories.
Members holdings shares in dematerialized form, are requested to register
their e-mail addresses and mobile numbers with their relevant depositories
through depository participants and the Members holding shares in Physical
form, are requested to register/update the KYC details in prescribed Form No.:
ISR-1 and other relevant Forms with Link InTime India Private Limited at
rnt.helpdesk@linkintime.co.in in compliance with SEBI Circular dated
03rd November, 2021. The Members may download prescribed Forms from
the Company's website at www.silworld.in or from RTA's website at
www.linkintime.co.in.

The Members may note that the Notice of the AGM and Annual Report
2023-24 will also be available on the Company's website www.silworld.in,
websites of the Stock Exchanges i.e. BSE Limited at www. bseindia.com and
NSE(l) Limited at www.nseindia.com and on the website of National Securities
Depository Limited at www.evoting.nsdl.com.

Members can attend and participate in the AGM through the VC/OAVM
facility only. The instructions for joining the AGM are provided in the Notice of
the AGM. Members attending the meeting through VC/OAVM shall be
counted for the purpose of reckoning the quorum under Section 103 of the
Companies Act, 2013. The Company is providing remote e-voting facility
("Remote e-voting") to all its Members to cast their votes on all resolutions set
out in the Notice of the AGM. Also additionally, the Company is providing the
facility of voting through e-voting system during the AGM ("e-voting"). Detailed
procedure for remote e-voting and e-voting during the AGM is provided in the
Notice of the AGM.

The Register of Members and Share Transfer Books of the Company will
remain closed from 3rd August, 2024 to 9th August, 2024 for determining the
entitlement to Dividend that may be declared at the 30th Annual General
Meeting.

The dividend, if approved, by the Members at the AGM, will be paid electronically
to Members who have updated their bank account details for receiving dividend
through electronic means. For Members who have not updated their bank
account details, Warrants/ DD will be sent to them in prescribed time limit.
SEBI vide its Master Circular No. SEBI/HO/MIRSD/POD-1/P/CIR/2024/37
dated May 7, 2024 read With SEBI Circular No. SEBI/HO/MIRSD/POD-
1/PICIR/2024/81 dated June 10, 2024, has mandated that, with effect from
April 1, 2024, dividend to security holders who are holding securities in physical
form shall be paid only through electronic mode. Such payment shall be made
only after the shareholders furnish their PAN, contact details (postal address
with PIN and mobile number), bank account details & specimen signature
("KYC") and choice of Nomination. As per the aforesaid SEBI Circular, members
holding securities in physical form may note that any future dividend payable
against their shareholding would be withheld if their KYC and choice of
Nomination are not updated with the RTA. To avoid delay in receiving dividend,
Members are requested to update their bank details with their Depository
Participants (where shares are held in dematerialised mode) and with Link
InTime India Private Limited (where the shares are registered in physical
mode).

As per the Income Tax, Act 1961, as amended by the Finance Act, 2020, the
dividend paid or distributed by a Company after 01st April, 2020 shall be
taxable, in the hands of the Shareholders. The Company shall deduct Tax at
Source ('TDS') at the time of making payment of the said Dividend at prescribed
rates. For the prescribed rates for various categories, the Shareholders are
requested to refer to the Finance Act, 2020 and amendments thereto.

The Shareholders are requested to update their PAN with the Company/Link
InTime India Private Limited (in case of shares held in physical mode) and
Depositories (in case of shares held in Demat Mode). The Shareholders are
requested to submit/upload the documents in accordance with the applicable
provisions of the Income Tax Act, 1961 with Link InTime India Private
Limited at rnt.helpdesk@linkintime.co.in or to company at cs@silworld.in
or by sending hard copy of the said documents at the registered office of the
Company through registered post/courier before 9th August, 2024. The detailed
documents required for availing the applicable tax rates are provided in the
notice of the AGM and on the Company's website at www.silworld.in.
No communication on the tax determination/deduction shall be entertained
after 9th August, 2024.

FOR SAHYADRI INDUSTRIES LIMITED
Sd/-

Satyen Patel

Managing Director

DIN: 00131344

Place: Pune
Date: 12th July, 2024
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Natural Fitness Course
for Male Happy
Marriage Life.Satyam
Clinic, Near Kate Puram
Chowk, Pimple Gurav,
Pune. Contact :
9623060011

0090353518-1

Aard dget

My old name Indraneel
Sunil Pawar has been
changed to Indrranil
Sunil Pawar as per
affidavit No. 48/2024
dated 11/03/2024

0090354635-1

Mohammed Sohail
Shaikh (New name)
Mohammed Sohail
Mohammed Haroon
Shaikh (Old name).
ATSR No. 801/2024

i 0090354647-1
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o - - ayakwad Kiran Vittal,
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Rl 4582865X, NK, Burute
ST ¢ AEd lahu Tanaji, R/o-
TOSOT %0 T Jath, Dist- Santl, State.
ath, Dist- Sangli, State-
o Maharashtra, have
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Burute, Affidavit No
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7507195480. 12/07/2024.
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changed My Name from
Malashree to Malashree
Chandrappa Bedaratti,
Affidavit No 509/2024
Dated 11/07/2024.
0090354644-2

I Meerabai, Spouse of
2812175H, L/Hav,
Salunke Ramkishan
Kondiba, R/0- Vill/Post
Dugaon, Teh- Biloli,
Dist- Nanded, State-
Maharashtra, have
changed My Name from
Meerabai to Meerabai
Ramkishan Salunke,
Affidavit No 507/2024

Dated 11/07/2024.
0090354644-3

My old name was Yamini
Vitthal Patil change to
new name is Medha
Sanjay Sagvekar( Noted
and Reg. No- 0708.

0090354661-1

I Praveenkumar
Baleshwardass Tyagi
have changed my name
from Praveenkumar
Baleshwar tyagi to
Praveenkumar
Baleshwardass Tyagi
vide affidavit 2359/2024
dated 11/07/2024

0090354645-1

I have changed to name
Preeti Vasudev Mane
(new name) My old
name was Priti
Rajendra Sankpal as
per affidavit No

B2373/2024
0090354652-1

I, Baljinder Kaur spouse
of JC-350093P Ex Sub
Balvir Singh have
changed my DOB from
10/03/1971 to
04/06/1970 vide
affidavit No 1234/2024
dated 11/07/2024.

0090354694-3

I, Chandrakala Mother of
No 15597826K Rank L Nk
Name Barkale
Samadhan Devram |
have changed my Name
Chandrakala To
Chandrakala Devram
Barkale Affid no 1364/24
dt 09 Jul 2024

0050245906-1

I, Hemlata spouse of JC-
126916F Ex Sub Maj
Vadsola Lalji have
changed my name from
Hemlata to Hemlata
Lalji vadsola vide
affidavit No 1238/2024
dated 11/07/2024.

0090354694-4

l, Kasi Bai spouse of JC-
207951K Ex Sub Kale
Nivrutti Sopan have
changed my name from
Kasi Bai to Kashibai
Nivrutti Kale & DOB is
01/03/1961 vide
affidavit No 1225/2024
dated 01/07/2024

0090354689-3

| Vishwanath Tiwari
Father of No 15586575L
Rank Nk Name
Nagendra Tiwari | have
changed my Name
Vishwanath Tiwari to
Vishwanath Prasad
Sharma Affid no

1371/24 dt 09 Jul 2024
0050245828-1

| Shankar Father of No
15572571K Rank Hav
Name Parale Suresh
Shankar | have changed
my Name Shankar to
Shankar Ganpati Parale
and DOB 15 Feb 1952 To
02 Jun 1950 Affid no
1368/24 dt 09 Jul 2024

0050245830-1

| Sangeeta Devi Mother
of No 15586575L Rank
Nk Name Nagendra
Tiwari | have changed
my Name Sangeeta
Devi to Sangeeta Devi
Tiwari and DOB 01 Jul
1971 to 01 Jan 1969 Affid
no 1372/24 dt 09 Jul

2024 0050245827-1

| RAMESH MARUTI
WAIRAT, Resident at Qtr
no 16/01,Type E,
Rangehills, Khadki,
Pune- 411020. have
Changed my name to
RAMESH MARUTI
VAIRAT vide Affidavit
no. 488/2024 dtd.

05/07/2024
0050245836-1

| Phakade Hematai
Sanjay Mother of No
15590445A Rank Nk
Name Phakade
Mahadeo Sanjay | have
changed my Name
Phakade Hematai
Sanjay to Hema Sanjay
Phakade Affid no
1362/24 dt 09 Jul 2024
0050245829-1

1 No 15581191M Rank Nk
Name Ali Hossain Sk |
have changed my
Daughter Name miss
Alina Khatun to Alina
Khatun Affid no 1370/24
dt 09 Jul 2024

0050245832-1

| Kalabai Mother of No
15572571K Rank Hav
Name Parale Suresh
Shankar have changed
my Name Kalabai to
Kalabai Shankar Parale
and DOB 15 Feb 1956 To
01 Jan 1966 Affid no
1368/24 dt 09 Jul 2024
0050245831-1

My old name was Lalita
Changed to new name
as Lalita Nitture Vide
Affidavit No. 3889/24
Dated 12/07/2024

0090354640-3

| Bhashkar Raut Father
of No 15597495N Rank
LNk Name Raut Pavan
Bhashkar | have
changed my Name
Bhashkar Raut to
Bhaskar Mahadeo Raut
and DOB 05 Jun 1965 to
01 Jan 1966 Affid no
1302/24 dt 27 Jun 2024

0050245834-1

| Anisha Bibi Mother of
No 15581191M Rank Nk
Name Ali Hossain Sk |
have changed my Name
Anisha Bibi to Anisa
Bibi and DOB 12 Jul 1952
To 27 Mar 1955 Affid no
1369/24 dt 09 Jul 2024

0050245865-1

My old name was Irshad
Ahmed Nasir Shaikh
Changed to new name
as Irshad Nasir Shaikh
Vide Affidavit No.
3890/24 Dated

12/07/2024
0090354640-2

My old name was Alif
Kagadi changed to new
name Alif Khudabaksh
Kagadi vide Aff. No.
2589/2024 dtd

11/07/2024.
0090354534-1

My old name Supriya
Jagannath Jadhav
Changed to new name
as Priya Nitin Lonare
as per relevant
Documents.

0090354640-1

My old name
Mahendrakumar
Shantilal Sancheti
Changed to new name
as Mahendra Shantilal
Sancheti Vide Affidivit
No. 1190/2024 dated

11/07/2024
0090354648-1

I,have changed my old
Name Sangita Bajarang
Kharmate to new Name
as Sangita Bajrang
Kharmate Affidavit No
2524/2024 Dt. 25/6/2024

0090354626-1

I,have changed my old
Name Bajarang Kaka
Kharmate to new Name
as Bajrang Kaka
Kharmate Affidavit No
2523/2024 Dt. 25/6/2024

0090354628-1

I, Uma Devi widow of No
14286334W Ex Hav S B
Pandey have changed
my name from Uma
Devi to Uma Devi
Pandey & DOB from
01/07/1954 to
14/11/1954 vide
affidavit No 1239/2024
dated 11/07/2024.

0090354697-3

l, Sobhagwati Salani
widow of JC-214528N Ex
Sub Kadam Dnyanoba
have changed my name
from Sobhagwati Salani
to Salani Dnyanoba
Kadam & DOB from
02/06/1956 to
01/01/1955 vide
affidavit No 1236/2024
dated 11/07/2024.

0090354697-1

l, Shubhangi spouse of
No 14480040W Ex Nk
(TS) Dilip Kumar Akaam
Margale have changed
my name from
Shubhangi to
Shubhangi Dilipkumar
Margale & DOB from
11/07/1967 to
15/10/1969 vide
affidavit No 1226/2024
dated 11/07/2024.

0090354694-1

l, Sharda spouse of No
14555476L Ex Sep
Hirapure Shivputra
have changed my name
from Sharda to Sharda
Shivputra Hirapure vide
affidavit No 1237/2024
dated 11/07/2024.

0090354697-2

I, Priya Yellurkar widow
of No 2788427H Ex Nk
Narayan Yallappa
Yellurkar have changed
my son name from
Aman to Aman Narayan
Yellurkar vide affidavit
No 1231/2024 dated

11/07/2024.
0090354689-2

l, Sangita spouse of No
2769014K Ex Hav
Chavan Mohan
Kashiram have changed
my name from Sangita
to Sangita Mohan
Chavan & DOB from
12/06/1961 to
11/12/1959 vide
affidavit No 1227/2024
dated 11/07/2024.

0090354689-5

l, Pushpalata widow of
No 1542803M Ex Nk
Krishna Barkoji Sable
have changed my name
from Pushpalata to
Pushpalata Krushna
Sable & DOB is
08/05/1960 vide
affidavit No 1229/2024

dated 11/07/2024.
0090354689-4

I, Priya Yellurkar widow
of No 2788427H Ex Nk
Narayan Yallappa
Yellurkar have changed
my daughter name
from Harshal to Harshal
Narayan Yellurkar vide
affidavit No 1230/2024
dated 11/07/2024.

0090354689-1

I, Lata widow daughter
of No 6351602A Ex Nk
Shiv Datt have changed
my name from Lata to
Lata Balu Jagtap and
date of birth from
10/07/1962 to
22/07/1962 vide
Affidavit No 1228/2024
dated 11/07/2024.

0090354694-2

I, Lata Datarao Shinde
spouse of JC-723002K Ex
Sub Maj Shinde
Dattatray Shamrao
have changed my name
from Lata Datarao
Shinde to Lata
Dattatray Shinde & DOB
from 18/07/1967 to
15/03/1968 vide
affidavit No 1235/2024
dated 11/07/2024.

0090354694-5
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